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After hearing the ld.ceunsel appearing fer the

raspective parties, we admit this Agplicatien and en

consent , we take up this Awplicatien as en te~day's list
.for final d15posal.' |
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2, In the instant agplicatien, the petitiener has

wrayed fer a directien uwen the respendents te say interest

en the DCAG ameunt ef Rs 55,935/- @ 18%

pPer annum dua te
delayed payment of the same te

the petitiener by the
respendents. The petitiener's case is that while werkirng

unser the reseendents, he ratired em 31.12.94 en superannuatien
He received pensien en 03.01.95 Wut the DCRG was released

enly en 29,02,96, The potlitienar cluims that he sheuld ke
pald interest at the rate ef 18% pPOr Innum in the gkeve sum

as the delay was masde oy the respendents witheut any
reagenaele cause snd the eofficial quarter he

was eccusyine,’
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Wa3 Vacated oy him en 1,9,94, The respeneents in their

resly have stated in ps rasraph 11 that the petitienear werked

M

Ln‘ditforant statiens during hia sarvice life and he Was
custedian eof Varisus valuakles eeeds ef the Railways andg
after his retirement all retiral benefitg have been paie

te him excsptAthc DCRG ameunt fer latexreccipt of cemmercial
debit clearance frem the Senier DCM, S;E.Rly.,Adra. This
clearance was receivad en 12.01.56 and the DCRG umeunt was
releasad te thae petitioner enly en 31,01,96 which 1s net

cerrect. It was waid te him en 29.02,96,

3. ' The DCRG ameunt sheuld have bean pald immediately
after the retirement ang in this case, as wer avermentg
Made by the petitioner, there is Né case of adverse ACR,

ne D&A case, no vieilance ner anf ungutherjseq eCCupatien
of Railway Quarter against him, Therefere, it cannet be
2ald that there Was any reasonakble cause en the part ef the
Fespendants te make such delayed payment ef the DCAG te the
petitionar, Under the circumstqncas, we are of the view
that the potitiener sheule get interest @ 18% ®Per annum en -
the abeve sum frem 1.1.95 te 29.2.96 ang the matitiener is
alse mntitlaea te costs as , due te such delayed Bayment,

he had te Meve this Trisunal fer redress,

4. Under the circumstances, we éllow the Apslicatien
with cests ascdssed at p 500/~ (Rupeas five hundred) ane

. the resvemdents are directes te PaY interest at the rate
of 18% »er annum frem 1,1,95 te 28,2,96 en the DCRG ameunt
received by the petitienar within 6 weeks frem the gate of

cemnunicatien ef thig Order slene with Cests,
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